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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No.13 of 2024 (SZ) 

In the matter of: 

S.Sivadas                                                                          … Applicant(s) 

Versus 

The Ministry of Environment, 

Forest and Climate Change, Chennai and others       …Respondent(s) 

 

MEMO FILED BY THE STANDING COUNSEL FOR GOVERNMENT OF 

TAMILNADU ON BEHALF OF  

TAMIL NADU COASTAL ZONE AUTHORITY- 3RD RESPONDENT 

 

I respectfully refer to the above-mentioned original application and the 

direction issued by the Hon’ble Tribunal dated 12.09.2025, which states: 

 

                 “4. In this regard, the DTCP and the Tamil Nadu SCZMA are 

directed to verify each survey number falling within 500 meters from 

the HTL, as well as other lands, to ascertain whether any activities 

are being carried out without appropriate approvals. If any 

unauthorized activities are found, the authorities shall take 

appropriate action and submit an action taken report before the next 

date of hearing. “ 

 

 

 

 

1



In compliance with the directions of the Hon’ble Tribunal, a Joint Committee 

inspection was conducted on 12.11.2025 by the following officials: 

 

1. District Environmental Engineer, Tamil Nadu Pollution Control Board, 

Villupuram. 

2. Assistant Director, Directorate of Town and Country Planning, 

Villupuram 

3. Assistant Executive Engineer, Department of Environment and 

Climate Change 

4. Tashsildar, Marakkanam. 

5. Executive Officer Marakkanam 

6. Programme officer, Geographical Information System cell. 

  

The Joint Committee Report is enclosed herewith, along with the memo, 

for your kind perusal. 

 

                                                                           

                   

                                                                   Dr D Shanmuganathan 

                                                          Standing Counsel  

                                                                         Government Of Tamil Nadu 

                                                                    National Green Tribunal 

                                                      Southern Zone 

                                             Chennai 
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